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D. PU.!.'kaYasthao J.M.

Heard 1ld. counsel for beth sides,

2. Ld, counsel for the applicant submits before us that
€his matfe;_may be disposed of with a direction upon the:
ondents to consider the case of the applicant' in the light
of the judgment passed by the Hon'ble Apex Court on 28,4,2000
in Civil Appeal No.3080 of 2000 arising out of Special Leave
Petition(C) No,12309 of 1997 in the case of Union of India

& Ors, Vs, Debika Guha & Ors.

2. We have through the said judgment of the Hon'ble
Apex Court and prima facie we are satisfied that the applicant
in this case is similarly placed and circumstanced like the

respondents of the aforesaid judgment of the Hon'ble Apex
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Court, Therefore, we direct the respondent authorities

to congider the representation of the applicant in this O,A,

in accordance with the rules and to dispose of the Same in

the 1light of the aforesaid judgment of the Hm'ble Apex

Court within a period of one month from the date of communication

of this order. Accordingly, the application is dispdséd of

without passing any order as to costs.
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